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Aparna Sarkar Vs.
icati :s of a complaint
] . inal Application has been taken up On the basis © )
The Preser . pn o f Siliguri, West Bengal before the Registrar, National
her complaint dated

; reen Tribunal, Eastern Zone Bench, Kolkata. The allegation 10 )
| ZGO.08.2023 ;s that despite strict ban on the use of plast_ic carry bags. sa.Ie a.nd r:_am.lfagtu?l?dgi r?f
plastic carry bags in ecologically sensitive areas of Kalimpong and Darjeeling nstl?c‘; 1}1;.:'5 alsg
Siliguri Sub Division of West Bengal is carrying on ramgantly and totz'zlly un.cl'mcl c(:: i also
alleged that there is unhindered use of thermoco i Siliguri Municipa o_rpO{a i0
area due to online food delivery services which b g level of pollution 11
Mahananda river within the Siliguri Municipal Co

submitted by one Ms. Aparna Sarkar 0

the

rporation area.

It is further alleged that pollution is being caused in the Mahanfmda river frox'n rearing
and untreated sewage is being discharged into the river including
lleged that huge amount of

of cattle on the river banks I
other rivers like Panchnai, Jorapani, Rongtong, Balason etc. It 1s @ L !
erated from boxes containing fish are being openly dumped into the rIvers

te generated from the

ud Balason. The was
rly processed and is being dumped in the

ausing severe air and soil pollution;
d and processed by the

thermocol waste gen :
adjacent to fish markets particularly Jorapani @
ed Market (SRM) is not being prope

Siliguri Regulat
tland or burnt in the open C
stes are also not being segregate

neighbourhood we

biodegradable and nonbiodegradablc wa

SMC. The case has been disposed of vide order dt. 30.04.2024 with the following observations:
we find that work towards

uri Municipal Corporation,
environment cleanliness is being carried out by the Corporation but no tir
given, However, we are of the view that the entire cleaning of legacy garb
waste in the drains and way side, including road side garbage and garbage in localities,
nies and wards, needs to be completed within six months i.e. by 31.10.2024. The
Siliguri Municipal Corporation, shall file affidavit of

liance by 15.11.2024.

nelines have been
age and collected

«0, From the affidavit of the Silig

colo
Municipal Comumissioner,

compliance showing full comp

ce of cleanliness and removal of garbage

that the maintenan
ess, we

Siliguri Municipal Corporation is an ongoing proc
or on a regular basis to prevent collection of garbage
bylane and ensure compliance of the environmental
Waste Management Rules, 2016 and Plastic
aid directions, the Original Application

21. Having said that considering
from the municipal limits of the
direct that the Corporation shall endeav

at any point or drain or ward or lane or
-time as per provisions of the Solid

norms at all
Waste Management Rules, 2016. 22. With the afores
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! In this regard, it is submitted that the Munici

| : , r unicipal Commissioner, Siliguri M icipe
1 Corporation has not filed affidavit of compliance to above mentioned direct’ions fs olnltllzsgmp‘d

| Therefore, if approved, M.A. ma i i
| ‘ A . M.A. may be registered in the instant cz
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